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on the Bill" for the relief of persons 
who, in consequence of the recent dis. 
turbances, may have been prevented 
from instituting or prosecuting Buits or 
appeals in the Courts of the North· 
Western Provinces within the period 
allowed by law j" and that the Commit· 
teo be instructed to consider the Bill in 
the amended form ill which it had boon 
recommended by the Select Committee 
to be pused. 

Agroed to. 
'l'he Bill paBsed through Committee 

without amendment. 
The Council having retlumed its sit· 

ting, the Bill wu reported. 
ADJOURNHENT. 

MR. GRANT moved that the Coun. 
cil adjourn till WednesdllY next, the 
21st instant, at 10 O'Clock, to enable 
him to introduce a Bill to extend Act 
IV of 1858 (for providing for the 
exerciol6 of certain powers by the Go· 
vornor General during his absence Cram 
the Council of Ilidia.) 

Agreed to. 

WetVu8tia!/, July 21, 1858. 

PBB8BNT: 

The Hon'ble the Chief Juatieo, Vk~P~.id,,,t, 
in the Ohair. 

Hon. J. P. 61'a1lt, I E. Currie, Esq. 
Hon. Major Gen. Sir Hon.Sir A. W. Buller, 

J. Outram, H. B. Harington, Esq. 
Hon. H. Rickett.. and 
HOD. B. p .... oook, I H. Forbes, E.I!.. 
1'. W. LeGeyt, Esq. 
ABSENCE OF GOVERNOR GENERAL. 

'1'HIII VICE PRESIDENT read the 
following MessDge from the PrllRident 
in Council to tho Legislative Council;-

"MESSAGE No. 148-

- MR. GRANT Bllid, in pursuance of 
the notice which he had given at the 
last Meeting of the Council, be now 
moved the fil'st reading of a Bill to oon-
Linue in force for a Curther period of six 
months Aot IV of 1858, for providing 
Cor the exercise of certain powers oy the 
Governor.General during hi~ absence 
Crom the Counoil of India. When 
these Acts were firilt introduced into 
the system of Indian Government, the 
practice was not to limit their duration 
to a fixed time, but to make them co_ 
on the return of the Governor Goneral 
to the Preaidenoy, whenever thatshould 
be. But in the administration of Lord 
DalhoUllie, it was thought by that No. 
bleman right that, as 8uoh Aots provided 
for an abnormal state of a1Fairs, alld were 
in their nature temporary, they should 
bear that appearanco on the face ofthtlm j 
lIud accordingly, they bad since boon 
pUled only for a certain fixed period, 
It being always in the power of the Le. 
gislative Council to prolong them if the 
circumstances in whioh they originated 
continued to be the 1I11I\1t1. When Act 
IV of 1858 was p"sscd, the ~amu course 
was followed; and though the operation 
of the Law waa limitell to the shor~ 
time of six months, ho thought htt 
might say that this was dOlle rather 011 
the possibility that events might 10 fall 
out that the country might be restored 

"The President in Council informs 
the Lllgislative Council that tho Gover· 
nor G enel'al has reprelon ted that it is 
expedient that he ahould be enabled to 
prolong hi' absence from the Presidency 
for a further period of lix month •. 

" By order of the Honorablll the Pre· 
aidll.tlt ill Council. 

"CECIL BEADDN, 

to ita \lsual state of tranquillity in the 
courae of that time, than in the expeot. 
ation that this would be the case. That 
this had not been the case w .. maDi· 
f~st. Progl'Pss, snd great progreall had 
been made; but every Honorable Mem· 
ber was aware that the work had not 
yet been completed. He did not, ~f 
eourse, speak 01' the w~rk of reorgalll-
zlltioll snu reconstruction. That moet 
al'duous duty which the Government 
hsd still befo;e it, required deliberBti,:,n 
and oonsul tation. HIl did Ilot speak III 
con.equenee of that work not having 
been yet done; but he .pollo of the 
prompt daily action renJertlu necce.ory 
-by tho occurrence of daily events in the 
North.Western Provincll'. One point 
which alolle requil"ed the oontinued 
presence of Supreme Authority in the 
Upper Provinoel, Honorable Member. 
Dlust be well aware of. In the Province 
of Dude much remained to be done. II &~. to t"B Govt. qf bulia. 

"FoBT WILLIAM, } 
"J",ly 17t", 1858." 

'VOL. IT.-l'.6.BT TIl. 

It must' be manifest to every body that 
for Military ollllratioDs to be renewed 

II 
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&trsrtioy, JlIly 241, 1858. 

PRlI:SIIINT: 

The Hon'ble the Chief Justice, Vice-President, 
in the Chair. 

Hon Major Genl. Sir \ E. Currie, Elq., . Jae. OutrAm, Hon. Sir A. W. Buller, 
Hon. H. Rickett., H. B. Harington, Esq., 
Hen. B. Peacook, I ami 
P. W. LeGilytj Elq., H. Forbllll, Esq. 

in Oude, the oommencement of. the 
dry Beason WIIoI all that Wllol aW"I~e~. 
'rhe~e operations, he hoped, wou1<l, In 
one lenle, be very different from those 
wllicll occurred 11l8t year. He hoped 
thllt we hlld seen the last of our great 
and bloody struggles in the tiel~. But 
a great Military demons:ratlOn was 
very obvioully neceBsary 111 Oude-a 
ilemonltration which would 11l1.ve pro-
bably Ilol much a political u a military PROCEEDINGS IN LUNAOY IN THE 
oharacter. For that, and for many SUPREME OOURTS. 

MH. CURRIE presented the Report 
of the Select Committee on the .Bill 
" to regulllte' proceedings in Lunaoy in 
Rei' MajestY'1i COllrtll 01' Judicature." 

other reaaons, it was quite aa requiBite 
still that the Head of the Supreme 
Government should be on the apot, 
vested with the powers of the Governor 
General in Council which Act IVof 
1858 had given him temporarily, as ~t 
was when that Act wa. passed; and It INSOLVENT DEBTORS (MOFU88IL) •. 
waa necoBsllr,Y therefore for the Council, 
unle.1 it wlshed to go backwards, to 
extend the operation of the Act. 

With thelo obeorvntions, he moved 
the flnt reading of the Bill. It was 
very short, as also Wll8 tho Statement 
of Objects and Rellso.nl which he had 
annexed to it; anci he suggested that 
both might be read in full by the Clerk 
at the tl1ble. 

The Statcment of Objeots and Rea-
Bonn and the Bill were rend by the 
CI~rk. 

Mn. LEOEYT presented the Report 
of the Select Committee on the suhject 
of a Law for the relief of Insolvent 
Debtors in the Mofussil. 

MADRAS MARINE P9L1CE. 

MB, FORBES moved tbat the Bill 
" for tbe maiutenimce· of a Police Force 
for the POI·t of M adraa" be read a third 
time and passed. 

The Motion was carrit!d, and the Bill 
I'ead a third time. MB. GRANT moved that the Stand-

ing Orders be sURpcnd~d, in ordel' thllt 
he might carry the Bill through its ra- lNSTITUTION OF SUITS AND APPEALS 
maining stages forthwith. (NORTH.WESTERN FRqVINOES). 

SIll. JAMES OUTRAM seconded 
the Motion, whioh Wllol then carriet\. 

MR. GRANT mond that the Bill 
be now relld a second time. 

'1'he Motion was oarried, and the Bill 
rend a ~('{'onrl timo. 

MR. GRANT moved that the Coun-
cil r~8olvtl it8elf into II Committee on 
the lIill. 

Agl'ecd to. 
The Bill pRssetl through Committee 

without amendment, and WnB I·eporte(l. 
MR. GHAN'L' moved that the Hill he 

now rcart a third time and pWlKt!d. 
The Motion was oarried, alld the Dill 

l·eu.d a third time. 
MR. IUCK~'l'TS waR requested to 

tnllU tho Bill to the Presiden t in Coun-
cil, in order that it mny be transmitted 
to the Governor General r>Jf his :IBlent. 

'1'he Cowteil adjow·ned. 

Mr. Grall~ 

MR, HARINGTON moved that 
the Bill " for the relief of persoDI who, 
in cousequence of the recent disturb-
ances, may have been prevented from 
institutillg or pl'oliecuting auits 01' ap-
p~R18 iu the Courts of the North-
Western Provinces within the period 
all()wtld by La.w" be read a tbird timo 
and p&eseu. 

'I'he ]\1otion was can'ied, and the Bill 
rend a third time. 

l£BTATE OF TilE LATE NABOB OF THE 
OARNA'rlC. 

Mn. PEACOCK moved that thl! 
Counoil rel!Olve itself into a Commit-
tee on the liill" to provide for the au.. 
ministration of the a.tate and for the 
payment Qf the debts of the late Nabob 
of the Carnatic;" and that the Com-
mittee be instructed to coIllider the 




